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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY, THE SIXTEENTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENIY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

CONTEMPT CASE NO: '1328 OF 2026

Contempt Case filed Under Sections 10 lo 12 of Contempt of Cou(s Act, 1971 to

punish the respondents herein wilful, intentional and deliberate disobedience of the

Orders of the High Court dated 20.1'l .2025 passed in W.A No.504 of 2025.

Between:

Kambalapalli Mahendra, S/o Muttaiah, Age.33 years, Occ
Harijanapuram, Gadiya Gowraram, bhinthapalle Mandal,
Telangana.

Unemployed, R/o
Nalgonda District,

...Appellant
AND

1. Smt Christina Z. Chongthu, l.A.S., Wo not known, Age . not known, The State of
Telangana, Secretary to Government, Health, Medical and Family Welfare

Department, Dr.B.R.Ambedkar Secretariat, Hyderabad.

2. Sri Shahnawaz Qasim, l.P.S., S/o not known, Age not known, The Director

General, Drugs Control Administration, O/o the Director General, Drugs Control
Bhavan, Vengalrao Nagar, Hyderabad.

3. Smt. Haritha, lAS, Wo not known, Age not known, The Secretary, Telangana
State Public Service Commission, Prathiba Bhavan, tr,4 J Road, Nampally,
Hyderabad.

R3 is impleaded as per court order dt 1218126 in lA No. 1/26 rn CC No. 1328126

.. Res pon dents/C o ntem nors

counsel ibi the Petitioner
' 

: Sri. Siinivasa Rao Madiraju

Counsel for the Respondents Mr. P. S. Rajasekhar Standing Counsel for

i}r'"nI", 3L1e Public service commission

(TGPSc)

The Court made the following: ORDER



2

3 . In that vicvv o1' the tnattcr. the instant Contempt Case is

disposed of with liberty to the petitioner to seek revival of the same

depending upon the outcome of thc case pending belore the Hon'ble

Suprerre Court. No costs.

As a sequel, miscellaneous petitions, pending if any, stand

closed.
SD/- MOHD. ISMAIL
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HIGH COURT

DATED: 1610912026

ORDER
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IN THE HIGH COUR'T I'OR THI STATE OF TELANGANA
AT HYDIRABAI)

'Ihc Hon'blc Thc Chicf Justicc Sri ADarcsh Kumar Singh

:rn d

-l'he Hon'blc Sri Justice G.M.Mohiuddin

Conte m t Casc No.1328 of 2026
(C\R lio. flll1lC0 t 0 t 82212026)

Datcd:16.09.2026

Bcl \!ecn

Ka rn bil la pa lli l\lahcndra
S/o Muttaiah

.. Petitioner

il Itd

5mt. Chrisrina Z. C,hongthu, l.A.S..
Statc of'I clangana
Sccreta r'\ lo (;o\ crrtne t
llcalth. Mcdical anrl Falrrih \!cllarc l)cpxt.ttnc t

alld othels.
, Respondcnts

Ordcr:

Mr. Srinivasa Rao Madiraju, learned coLlnsel appears lor the

petitioner.

Mr. P. S. Ra.jasekhar, learned Standing Counscl tbr -l-elangana

State Public Sen ice Cornrnission (1'GPSC) appears lor respondent

No.3.

2. Lcalned Standing (lounsel 1br'l'GPSC subrxits. on insrructions,

that the inrpugrrcd Judqrrent dated 20.11.2025, passecl bv this Couft

in W.A.No.504 ol 2025, has bcc-n sta),cd by the Hon,ble Suprcmc

(lourt vide orderdared 15.09.2026 in I)iar1,No. 12775 o12026.


